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^Iglnal Application No» 21A of 2000

Jabalpur, this the 19th day of December, 20O3.

Vice ChairmanHon-ble Mr. G1 3hanthappa, Judicial Member

jpinesh Chandra Dwivedi,
•^ed about 42 years,
S/o Shri Brijwaai lal DwlTedi,

"orking as nashler in
^ilway Lmployeea Consumers'
Co-operative Stores,
Jabalpur, M.p,

ap
(By Advocate - ahri M.E. Verma)

plicant

TO3U3

1.

2.

Union of India,
through the Secretary,
Ministry of Railways,
Uovt. of India,
lew Delhi.

Office of the IfftM,
Jabalpur, M.P.

/

k
r

RacsPONDBHTS
(By Auvoca-oe - None)

0 R D E R(QBAL)
By g. Shantnappa. Judinjal Member -

Hone for the respondents. As this is an old case of
the year 2000, we are disposing of the same in the absence
Of the learned counsel for the respondents, by iayofclre the
provision of Rule 16 of^Oentral Administrative Tribunal
(Procedure) Rules igsT^/after perusing the available pleadings
and hearing the learned counsel for the applicant.

2. The above application 'Is filed by the applicant
seeking the reUel for a aireotion to the respondents (,ne
Bailway authorities to leguWise the servieea of the applicant
as nas bb.n cone in the oa.e of similarly placed persora.
and further direction for grant of consequential service
bene:^its to the applicant.
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3. The brief £.ets of the case ere that the appUeant
eppelntea aa Cashier In the central Railway aaployee

Consumer. Co-operative stores. Jabalpur w.e.f. 11.5.1983.
The said OA has been filed In his Individual capacity.
The learned counsel for the applicant states that
eppllcant Is still m service, since the respondents
have not treated service of the applicant as regular
Railway Bnployees. the applicant Is not getting the
benefits of those who are getting regular Railway Bnployees,
The grievance of the applicant Is that similar treatment has
to be given at par with the regular Railway employees.

4. The learned counsel for the applicant ha. now
produced a copy of the Judgment of this Tribunal oA Mo.
905/96 Ram Sing Thakdr 8 ors. VS. vol s. ors. m „hV
Tribunal has granted the relief direction the chalrmi
Railway Board to formulate a suitable scheme for Induction "
of these applicants and similarly placed employees of
other cooperative societies. In regular oroup -b. posts and
alternatively, also as Casual croup.d- employees, subject
to their suitability 4 availability of vacancies, by
simultaneously considering age relaxation the time was
also fixed to comply the direction.

5. The learned counsel for the applicant has submitted
that the said order has challenged before the Hon-ble High
court In a «:lt petition. The said «rlt Petition Is pendln,
and no Interim order has been granted. The applicant seehs
whatever the Judgment outcome of the Hon'ble High Court

''PP"''®'«=--*«'or«ngly the

3.5.3001 is

u  ... ^
Accordingly the oA Is disposed of with above

observations. no costs.
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